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most of the money as for instance for
provision for water supply for drinking
purposes, is a grant from the Central
Government, Up to a certain level it is
an advance plan assistance. But over
and above that a certain level of this ad-
vance plan assistance is not to be adjust-
ed immediately against the State’s allo-
cations. It is to be recovered slowlv in
five or ten years' time. So that is a diffe-
rent system for droughts., But as [ said,
so far all these guidclines and this sys-
tem have worked very well to the benefit
of farmer and poor people suffering from
floods, droughts, land-slides and wvarious
other calamities in the country. All time
high assistance has been provided during
this year but we are thinking of revising
the norms and guidelines also,

SHRI ERA ANBARASU : What is

your categorical answer ?

MR. DEPUTY-SPEAKER : It is
over now. [ am going to the next nem,
Matters under Rule 377,

13 11 hrs,

MATTERS UNDER RULE 377

SHRI MAGANBHAI BAROT (Ah-
medabad) : The workers working in tex-
tile mills in Gujarat are facing unemploy-
ment on large sccle due to anu-labour
policy adopted by mill owners... ...........

(Inrerruptions).

SHRI ATAL BIHARI VAJPAYEE
(New Delhi) : Mr. Deputy Speaker, Sir,
on a point of propriety. There is no
Minister on the Treasury Benches,

MR. DEPUTY-SPEAKER : [ tell
you because the lunch hour was dispensed
with and as a special case I allowed.........

(Interruptions)

If you do not want it, we will meet
after 2 p.m,

PHALGUNA 22, 1905 (SAKA)

Matters under 514
rule 377

SHRI ATAL BIHARI VAJPAYER :
You cail some Minister,

MR. DEPUTY SPEAKER : We will
meet after lunch.

SHRI ATAL BIHARI VAJPAYEE:
No, we want 377 to be taken up now,

MR. DEPUTY-SPEAKER : This item
was not there but since some hon, Mem.-
bers wanted this, this item was taken up
now. Therefore, now I will adjourn and we
will meet at 2 p.m

(Interruptions).

They never knew that we are sitting
now,

SHRI ATAL BIHARI VAJPAYEE :
You inform them now, they can come.

MR. DPEPUTY-SPEAKER : What I
say is shall we meet after 2 p.m_?

(Interruptions)

Mr. Barot, you can re-start. It
is not proper, when there is nobody on
the Treasury Benches, Therefore, | ad-
journ the House now to meet at 2,10 p m.

1312 hrs,

The Lok Sabha adjourned for Lunch till ten
minutes past Fourteen of the Clock.

The Lok Sabha reassembled afrer Lunch at
fif.cen munures pust Fourteen of the Clock.

[SHRI F.H, MQusIN in the Chair]

MATTERS UNDER RULE 377-
Coned.

(i) Rz : Closure of Textile Mills in Gujarat
resulting in unemployment of workers

SHRI MAGANBHAI BAROT (Ahme-
dabad) : The workers working in Textile
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[Shri Maganbhai Barot]

Mills in Gujarat are facing unemploy-
ment on large scale due to anti-labour
policy adopted by mill-owners. Twenty-
five thousand workers are rendered un-
employed as about ten textile mills are
closed. The Badli workers, those work-
ing in 3rd shift towalling about fifiy
thousand are jobless. Due to lay off in
many mills of one or two days, two lakh
workers are affected,

The Government has given number of
concessions such as (1) ban on cotion
export, (2) I.D B.1. loans (3) 100 per cent
exemption in export duty in custom (+)
reduction in railway freight and (5) ex-
emption in man-made fiber, yarn and
fabric. In spite of these concessions
more and more Mil s are closing dowa
Tarun commercial mills, Ahmedabad has
closed only last week.

The situation being grave, the Govern-
ment is requested to either prevail upon
owners to reopen mills, to restore nor-
malcy in  working or to take-over the
closed mills of Gujarat on the same pat-
tern as in Bombay.

Jdi)  Crisis in paper industry due to reces-

sion and increased excise doty

.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : The pa»er industry is
facing a serious crisis for the past three
years on account of demand recession
and rapid rise in excise duty  The cost
of production his gone up by 1157
while the selling price is up only 105%/.
The gross operating surplus i.e, profit
before interest and depreciation as per-
centage of net sales realisation has shrunk
from 70%, to mere 6%. The plight of
small and medium units is worse in as
much as 40 out of 177 units registered
with D G.T.D. have closed down and the
remaining are operating at heavy cash
losses.

Unless Government provides immediate
relief to small and medium units, there is
«very possibility of famine in this indus-
iry in near future, Therefore, I request
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the Government to reduce the excise duty
on paper and paper boards by about Rs,
1,000/~ per tonne.

Soft loans should be sanctioned to
revive the sick units at an interest rale
not exceeding 7',., I also demand that
in case of expansion with new machin=ry
and auxillery cquipment, 50%, excise relief
on production should be allowed fer all
products, Government of India should
seriously think about the crisis in paper
industry and extend all possible help for
its revival and upgradation

(iit) Need for taking sreps for quick dis-
posal of pending cases in Courts

ot A w7 wm o (TIHT) mre
T M F FIZAT A7 fga%7 97
g% ar Faar sgaq 1 w1 A¥1 %
971 z@ fam ® staw 71T ZeT
FIH AR IO AT Z AZ T 7 fF
BIT-BIAT WA H #9497 Hufed
AT AF AE AT OTEL H OGTIN
fasgrzieha 2 1 it sqrqiag & fasrer.
A grzm A7 g fqras § aiew
WA & geT I 0F SEEAN
ATAa & ey a gy fza
gz gz fawifa a1 4Y 9%
#9417 10 a9 a1 ufys zziEa aqr
WIZTT AT /AT F WINT S1THFT a9
AT styvrfas wiwaAl ® sfra # g9.
Frf FFT 0F AT A0 AT
Frfzm | sraedysi &Y A1z 2177 FE
ISHAN AATNAT § gFIH F fAr &
g ¥ fam3 g ¥ &ror gEor
qorTAY ¥1 AW F7 IAF A 97
faorat a4ar wixar &1 a[rzav ez =q
F71 fzar a1 | =qraram §  faory
9z F1 9971 A8 FT §q9 favg &
THTET & .22 &7 @ gArar wAr 9 ffo



